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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DISORIMINATORY POLICY IN FIXA-
TION OF PROCURARMENT PRIGE OF RICE

SHRI SAMAR GUHA (Conta) : I
call the attention of the Munister of Agri-
Culture and Irnigation to the following mat-
ter of urgent public smpeftance and re-
quest that he may make a statement there-
on:

“The reported discriminatory policy
an regard to fixation of procurcment
price of rice."”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
ISHINDE) : Sir, Government is not &
owing any discriminatory cy in
fization of procurement po:dm of
rice. Procurement Prices of foodgrains
such as paddy/rice, wheat and coarse grains
are fixed by the Government on the basis
of the recommendations of the Agricul
tura} Prices Commission and after taking
into consideration the views of the State
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Govainments as  expressed in  medd

with the Chef Ministers held before m
pricing angupweumt policy is for-
mulated. the relevant factors such
as crop prospects, cost of production, need
to provide for a remunerative price for the
Preducers and a reasonable price for  the
consumer and the overall cconomic si-
tuation in the country are taken into ac-
count in formulating the price policy.

SHRI SAMAR GUHA: In raisng
this call attention motion, I have nothing
to say about the benefit that has been de-
rived by the producers of wheat as also the
consumers of wheat due to the food policy
of Government. But as it is found that
since the last of decades the food pohcy
of Government 1s almost wheat-oriented,
to the detriment of the interest of the rice-
growing areas and also the rice cultivators
and consumers, 1t 13 painful for me to raise
thisissue on the foor of this House. The
Government have given a very evasive
reply without caring a little bit to give ce1-
taln statistics, data or facts and figuies to
justify their stand that there 18 no discri-
minary policy pursued by Government in
regard to the procurement price fixed for
Tice.

The procurement price 18 related to the
cost of production as also to the 13sue price
ofthegrain. Qur country1s overwhelmingly
riceproducing. The rice  produced
in fact, is almost double the quaantity of
wheat producted. In 1973-74,r1cc produc-
tion was 43. 75 million tonnesas against the
wheatproduction of22. 1 million tonnes. It
will be found that the subsidy sl!Wnth ;‘:r'
suance of the price support policy thus
has becn Rs 295 croras: Ifto it is added the
amount of bonus of acout Rs. 50-60
crores, it will amount to Rs. 353 crores-
But in pussuance of the food price support
policy, Gevernment kave not given 2
single paisa to the rice growing area oi
the rice cultivators.

The whole of this amount has been given
in the name of subsidy to the wheat-pro-
ducing areas and the wheat-produciog
cultivators.

SHR1 DARABARA SINGH {Hoshiar-
pur) : Arc you opposed to it?

SHRI SAMAR GUHA: I am not.
I want mare benefit to go to them. You
did not hear me Because you were
n gossip with some 1 said that
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more benefit should go to them, but there
should npt be any discrimination against
rige=pi areas. That was my point.

Since 1086, almost every year on an
average Rs. §oo crores was given as subsidy
for price support. This subsidy, which
since the last g0 yecars amounted to Rs.
6,000 crores, has gone wholly, totally
and only to the wheat cultivators and the
wheat-producing areas. The resultis that
the rural economy of the wheat-producing
arcashad an advantage over the rural eco-
nomy of the rice-producing arcas, and we
find the growth ofthe rural economyin the
riceproducing areas stagnant whereas the
rural economy of the wheat-producing areas
isgoing a little bit ahead, though notat the

cxpected pace.’

Onc of the most important factors re-
lating to the fixation of pricc is the cost
of production. But the procurement price
or even the issuc price is fixed on a very
faulty basis of the gradation of rice. In
our country, there are about a thousand va-
neties of rice produced, but they are being
divided only into four broad categories
roarse, medium, fine and superfine-whereas
m the case of wheat there is only a single
\ariety which is taken as the varicty of
main.

Siz, as a result of this, we find the issye
Price that has been fixed for coarse grain
per quintal is Rs. 135.0 for mediym,
Rs. 150.0 for fine Rs. 162.0 and super-
finc Rs. 197.0 per quintal. But I do not
know whether peo;ﬁ»:le have been able to
get fine and super-fine varictics from the
tation shaps of Calcytta, I have never
seen thase varieties, except coarse and me
dium varieties. In other words, they have
to pay Ra, 170.0 per quintal for these
\aricties, Although they call it a super-
fine variety they have fixed the issue price
f;or v:hte fine c?lnd. super-fine the rice eaters
1aVe to pRy the peice of supersfiae and fine
Varigtics, byt they only %e coarse f:d
the medium varieties. Just now a ques.
Uon was asked but the hon. Minister very
carefully gvoided that. If you just look
nto the food impert palicy of the Govern.
nment there you will find a difference,

" namely we have botn importing wheat for

:g;sh;ﬁ tes years but not rice. During
74 no rice was ted from other
;‘mnmel. Before 1963, rice was importeg
t‘ﬂm Byrma and South-Rast Asisn coug.
Ties. B for growers that cremtes o
Problem, I ygig, 40.09 lakh of tommes

of wheat was imported but not a single
grain of rice was imported. That means
the benefit had gone to the wheat consu-~
mers, not to the rice consumersto that

extent.

Sir, the procurement price for paddy is
Rs. 94.0 per quintal, for rice Rs. 110.0
per quintal, for wheat Rs. 105.0 per
quintal plus the bonus tncentives thatis
proposed to be given. If you add that
then it comes to Rs. rro.0 per quintal.
As I said there is a lack of data for full
production of different varicties of rice.
Sir, the procurement price is fixed on the
basis of cost of production The Reporst
on National Commission. on Agriculture
says like this.

““Estimates of costs of production have
usually shown wide variation among
different cultivators. Where the
scatter is wide, the average docs not
solve the problem of a representative
cost.”

It further says—

“The Agricultural Prices Commission
is handicapped for want of adequate
data. We have already mentiond
that the Commission depends for-
its data support to a considerable ex-
tent on the Directorate of Economics
and Statistics and the cost of pro-
duction studies organised by it.
In oyr view, these and other related
studies should be designed and uB-
dertaken in cansultation with the
Agricultural Prices Commission, 30
that they coyld be geared to the
needs of the Commission.”

. The hon. Minister referred to the Ag-
ricultural Prices Commission and said that
the procurement price is fixed on the basis
of its recommendation. But the Agri-
cultyral Prices Commission's report says
that they had noreliable data. Therefore,
itis just possible for them to take a decision
in regard to the fixation of proturement
price for rice and wheat. The resiltis that
I on the basis of that which you have now
rroposed for the wheat procurement price

css Rs. 5.0 per quintal as procyrement
charges, the ocurement  price
of paddy should be Rs. 90.0 per quintal
on the basis of your own calculations.
But they are giving only R8. 74 per quintal.
Accotding ta the figyres givea by the Go-
vernment theae are not my figures during
the last five year plan perind, 75% of the
Rs. 2000 crores of financial amistadce
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€iven by cooperatives, government insti-
tutions and commercial banks, have gone
to the wheat-producing areas and not
riceproducing areas. Similarly, 80% of
the benefits of the inputs like manure,
fertiliser, hybrid seeds, tubewells, tractors,
cleaning machine, electricity, machine
labour, diesel etc. have gone to the wheat-

producing areas and not rice-producing
areas.

. As I'said, the policy of the Government
1s almost absolutely wheat-oriented. The
benefits of subsidy given to food procure-
ment and issue price have gone to wheat
cultivators and wheat consumers. During
the last 20 years, about Rs. 6ooo crores
of subsidies which you have given have
gone almost totally to the wheat-producing
areas to the detriment of the interests of
rice-producing areas. AsIsaid, about75%
of the Rs, 2000 crores of financial assistance
given by cooperativse, government insti-
tutions and commerciat banks have gone
to the wheat-producing areas and 80% of
the inputs have also gone to the wheat-pro-
ducing areas. But yet, Government says,
there is no discriminatory policy against
the cultivators in riceproducing areas.

In conclusion, I want to know whether
Government will set up a high-powered
committee, including Memberofs Parlia-
ment to go into the policy of the Govern-
ment, which is absolutely wheat-oriented
in detriment to the interest of rice-growing
areas, rice cultivatorsas well as rice con-
sumers, so that this discrimination 1s re-
moved and the rural economy of rice -
producing areas gets equal benefit as the
rurzal economy of the wheat-producing
areas is getting.

SHRI ANNASAHEB P. SHINDE :
‘While I appreciate the concern of the hon.
member for producers of rice, I think his
conclusions are absolutely wrong and in-
consistent with facts. We should not un-
necessarily try to develop new contro-
versies in the country which have no basis.

SHRI SAMAR GUHA : Please prove
how I am wrong. Itis your own data I
have given.

SHRI ANNASAHEB P. SHINDE *
The traditional distinction between rice
and wheat growing areas is no l'onger
there. He should know it. Punjab, Har-
yana and West U. P. are the largest

APRIL 21,1975  Discriminatory policy in fixation 212

of procurement price of rice (CA)

contributors of rice to the central pool
now. The agricultural scene of India
has undergone a tremendcus change and
there is no conflict between the interests
of rice growers and wheat growers. Ima-
ginary conclusions are being drawn.

Thf‘-n, Sir, the hon. Member made a
mention that while higher procurement
price had been given to wheat producers,
the same level of price increase had not
_beeq given to rice-growers. Now, take,
for instance, the base year of 1968-69.
While the paddy price per quintal was
between Rs. 45 to Rs. 56.25 nP. the
wheat price was Rs. 76, Now there
has been some increase !nthe procure-
ment price both of wheat and rice. What
has been the increase? As against Rs.
45 or Rs. 56.25 nP the paddy procure-

ment price is Rs. 74 or Rs. 76 , while
wheat price...

SHRI SAMAR GUHA : According
to your figures, it should be Rs. go per
quintal.

SHRI ANNASAHEB P. SHINDE:
While the wheat price as against Rs. 76
is Rs. 105. In terms of percentage,
while rise in paddy is generally 45 to
48%, rise in wheat is about 389;. ‘Even
percentage-wise the conclusion of the hon.
Member is absolutely wrong and not con-
sistent with the fact. I am prepared to
git with him and convince him.

Regarding bonus, I am very sorry for
the ignorance of the hon.ember because
there is a scheme for bonus both for rice
and wheat. In fact, if I may say so,
the bonus scheme for rice is a little better
than the bonus scheme for wheat. For
instance, bonus scheme which has been
recently announced by my senior colleague
while replying to the debate on' the De-
mands for Grants...

© SHRi PILOO MODY (Godhra) :
Why are you discriminating against wheat
growers ?

SHRI ANNASAHEB P.
“You can settle it with Guhaji.

SHRI SAMAR GUHA : I say, give
equal tc both.Six, he is a master of igno-
rance. (Interruptions).

SHINDE:

MR. SPEAKER : Please try to under-
stand the position. The difficulty is that
you don’t understand the position.
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interruplions) By displaying emotions,
{uan.r’c teq the matter, He is telling
t ¢ facs, He may be refuting which
you don't like to be refuted. After all,
facts are facts,

SHRI SAMAR GUHA : He is a master
of ignorance. He knows how to ignore
the facts, I have given the data and
figures but he has not touched any of them.
(Tnterryptions).

MR. SPEAKER : Mr. Piloo Mody, he is
already enough and you do not prompt
him any further.

SHRI ANNASAHEB P. SHINDE :
Sir, even for rice theaverage bonus is
Rs.5.50 nP. and for wheat it is Rs,
4.75- P So, the bunus for wheat is mar-
gually little less than the rice. There-
forc, there is no ground for the complaint
by the hon. Membe: on that score.

SHRI SAMAR GUHA : You know,
how much bonus has been given to them.
\Interruptions).

MR.SPEAKER : Hecneed notreply.
There is no usc of replying if you are
uot prepared to listen. You don't have
the patients to listen to him.

SHRI ANNASAHED P. SHINDE : The
hon. Member has referred to the subsidy
tm ice. First of all, I do not know
whether the hon. Member is posted
with the facts. It is true that sub-
ndies are involved into the distribution
of very large quantities of wheat. But
what is the reason ? The reason is that
the international level of price of wheat
15 very high and we are impoiting it at
a very high price and distributing it at
a pre-determined price, t.e., the issue price
of Rs.125 per quintal to all the State
Governments and this is why, this large
element of subsidy comes in. Even if
the subsidy does not go, as the hon.
Member has said, regionwise, in fact, very
large quantitics of wheat are gcing in to
Kerala, Tamil Nadu and West Bepgal.
These are pre-dominantly rice-cating areas
but because there is some difficulty of
mecting the food requirement of State
Govermnment with rice, we are distributing
wheat. Therefore, there is large sub-
sidy element whihch is going to the rice
eating areas and there is pot distinetion
between the wheat growers and the rice
growers.

SHRI SAMAR GUHA : The rural
economy is affected,

(C4)

MR. SPEAKER : He is not prepared
to listen. There is po use wﬁing him
anything if he is not prepared to listen.

So many times he has interrupted.
(Interryptions) You need not.

He is not
prepared to listen. (Inferruptions). No,
no please. After all,,. I have not asked

him to reply, He interiupts you every
timc. There 1s no sense in it. You need
not, btcausc he interrupts you every
time. Then the House must ask him
not to get up every minute, He 15 pot
listening to me also.

SHRI ANNASAHEB P. SHINDE :
Then another statement has been made
that all inputs are going into wheat-
growing areas and not into rice-growing
aicas. And he made a mention of some
percentage also. I have made the state-
ment that the old, traditional distinction
between rice-growing and whéat-growing
arcas is no longer there, But apart from
that, if for instance he looks to Andhra,
the fertilizer consumption there is sg
high. And it is a rice-growing area.
And a very substantial 1gurr.i of inputs
goes there. In Tamil Nadu, e.g. they
arc asking for fertilizer and we have been
making sincerc efforts on the part of the
Government of lndia and of my Ministry
to sec that the largest allotments are
made to Tamil Nadu, Andhra etc. There-
fore, to say that the scarce inputs like
fertilizers are going to particular areas,
is not correct ; but even sy i
kharif scason for instance, we had made
an allounent of fertilizers to Punjab ;
and it gots mainly towards rice. The
same thing I can go on repeating for west
U. P, Haryana, like that. The hon,
Member has got some fixed notions about
rict and wheat growing areas ; and, there-
fore, he is not In a position to appreciate
what I am saying; ﬁt one¢ thing is frue
in this country, v2z. some amount of uneven
development is taking place ; and the
hon. Member can find a solution to this
problem eclsewhere. It is not confined
to rice or wheat, (Inferruplions)

MR. SPEAKER : Do not go beyond
the scope of his question.

SHRI ANNASAHEB P. SHINDE :
Therefore, 1 do not want to take more
time on this subject, I have broadly
méntioned some of the important fgures
of rice and wheat economy; and I.would
also like to submit information as to
how his allegations in this regard arc oot
correct.

*
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SHRI SAMAR GUHA : 1 have re.
quested him to gl us w?ether ‘1?;;!; Govern-
hent is prepared to set up a high-powsr
commitice ?;cluding some Members of
Parliament to go into the question (Inier-
ptions). He bas himself agreed that
there is an uneven economic development
in different sectors. The uneven eco-
snomic development in the rural sector is
due y to the paolicy of the Govern-

ment. (Interruptions).

SHR! ANNASAHEB P. SHINDE :
There is no case for setting up such a

Cogarmttee,

SHRI P. K. DEO (Kalahandi) :
“The Minister, in his statement, has passed
on the baby, so far as the fixng of the
procurement _price is conoerned, to the
Agticultural Prices Commussion and to
thye Chief Ministers ; but at the same time,
the Centre cannot abdicate its respons-
bility for the consequences that have
followed from this irrational procurement
price. While supporting the primaple
of levy and anti-hoarding and anti-profit-
-eering drive taken seriously by the Govern-
ment, we stand for a remunerative price
4s the agriculturist because of the rise
in prices of various mputs ; and the cost
of agricultural operation has also simul-
taneously gonmeup. At the same time,
we utge u the availabtlity of rice
at a subsidized price to the vulnerable
sections of the society; and they sohuld be
assured of work. We do not want those
poorer sections to be beggars.

They should be provided with some
work and their purchasing power has to
be increased.

There are two aspecis. One s the
agricultural programme and the other
is socal programme. Agnicultural pro-
duction must increase. If there is increase
in icultural production, then only we
will‘sl:e able to stabilise the prices of
essential food commodities. So, there
should he parity of prices, as fas as wheat
or rice is concerned, n relation to other

commodities,

‘We swear by tocialism, but we capnot

i ;nvomme:anumm.&e
people, From my constituency VArious
other parts of Orimm and Chettisgarh
e are getting reporis of starvatioa deaths
is largeacale migration of
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1 most respectiully mibmit that whatever
may be the t mice, the public
distribution system shouid be streamtined
There is a 1+ phenomenon develop.
ing, specially in Orissa. Because the
number of ration shops or the dutribution
centres are not adeguate to meet the
requirements of the peopls, so the con-
sumers arc tesisting forcefully the levy
of whatever surplus is there in those villages,
They inmst that whatever paddy is pro-
cured from a village should be stored there
30 that they could be assured of getting
that padyin the lean months.

I would pomt out that this drive 1s
being used as an instrument of oppression
What happened on the 1oth will coi-
roborate my statement. In Parlakenudi
constituency of Orimsa, where the BLD
MLA shifted his loyalty and joined the
ruling party, the target of attack was
the willage “Gurand1” from where Shn
Narayanpatra, ex~-MLA, & M.P. belongimg
to Congreas (O) has secured the second
largest number of votes i1, the last elections
The procmement has been more than
what was envisaged in the levy, From
Shr: Narayanpatra 30 quuntals were pro-
cured, agamst 10 quintals scheduled,
even though he owned only 7 acres.
From Shii Duryodanpatra, who owntd
4 acres 25 quintals were procured. When
the people resisted, there was indicn-
mpate finng and five people died on
the spot. The Government were not
satisfied with that, They burnt a haitan
basttin the ‘Gurand)’ willage. Since
there 18 a judicial probe into that, I do
not want to go into the merits of that
case,

An identical incident happened a
month back in Sambalpore, where during
the procurement operations there wa<
finng and a poor boy lost his life. Hus
body was not handed over to his parents
for cremsation. Similar ipcidents are
happening in Raipur and Balaghat.

Taking into consideration all these
facts, I would request the Government
to seripusly consider this mattet and bt
more pragmatic in their approach and
assure of prices to the agriculturists
They stare the grains procured from
the villages in those l;m'!i«:uln- villages

assure work to the agricultural labourers,
give subsidised rations o the vuinerable
snd poorersections of the and stream-
line the public o system
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Uajer tbe present arrangement the
mhin  beneficiarics are the Government
2nd the Food Clyrpration of India. On
every trapsaction of one quintal of rice
they make ® profit of Rs.go. I was
surprised to learn from my friend, who
came from Punjab yesterday, that so
far as Basumati rice is concerned, they
procure it in Punjab at the rate of Rs. 8o
to 90 per quintal and sell it in Orissa at
Rs. 400 per quintal

Taking into consideration all thes¢
facts, I r t the hon. Minister to com®
forward with a categorical answer that
all these requirements will be fulfilled if
he wants an equitable distribution eof
foodgrains to every section of the saciety.

SHRI ANNASAHEB P. SHINDE :
The hon. Member has expressed  his
views and made some suggestions, but
this Calling Attention Notice is about
the reported discriminatory policy in
regard to fixation of procurement price of
rice.

SHRI P. K. DEO : And its conse-
quences,

SHRI ANNASAHEB P. SINDE :
He has said something about Basmali
rice being distributed through the pablic
distribution system in Orissa, which is
not correct. His obseérvations regarding
that are not justitified.

SHRI P. K. DEO : What about the
indiscrimipate firing that is taking place
while the procurement operations have
been going on ? Why not take into
consideration these facts ? Tt is not a
question of law and order relating to
the State Government alone. You are
a party to it. They have been indis-
criminately killing people.

MR. SPEAKER : He is only the Mini-
ster of Food.

PROF. MADHU DANDAVATE (Raj-
apur) : While I raise certain issucs,
let me make it clear that I do not want
to pose it asan issue between the rice
lobby and the wheat lobby. We need
hoth” wheat and rice. Different sections
need different commodities. The only
purpose of this Calling Atvention is to
pose certain iteues and seck clarification.

Some time back the hon. Minister for
Agricultyre had assured us, at least in
pringiple, vhat a o wtive of the
fimers would be takien on the Am:e-
cultural Prioss Commision, § would
to know whether any comerte decisi

1, 1897 (SAKA) Diseriminatory
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has been taken in this conmettion, and
if a decision has not been taken, what
are the obstacles in the path of the appoint-
ment of such a representative, so that
the farmers® 1nterests can be safeguarded
in the Agricultural Prices Commission.

. There is another aspect which I would
like to raise, which is very relevant to
procurement, and T am raising this 1ssue
on the basis of the ience that I
have gained in the region from which
T come here as a representative of the
people). Sometimes a definite limitation
Bkepthelow which no levy will be
imposed, and no foodgrains would be
obtained, but we are always told that
voluntarily the farmers or ts cap
alwa er the necestary levy. Theore-
tically it is true that the voluntary levy
cannot be objected to, but very often
the authorities fix a ticular target
and the local authorities say that ‘whatever
might have been the amuranct by the
gini;terhc;hnoemed. th ba‘ve ll:eeu told

the high-ups that this is the t
fixed for the area and whether itis volu:g:y
or y it s only the thin
end of the ge and they are not ¢con-
ceined. They tell the vil s that if
they want to stay in the village and if
they want all the facilities there, the target
m';“cib:l f“ﬂﬁlleddandhth;:ﬂi: o*ltww there
is forcible levy under the volun
levy. I would like to know whethert:hriz
type of coercion cannot be completely
avoided.

We are told by the hon. Minister that
there has been absolutely no discrimination
and I do not want to attribute any motive,
but I would only like to place certain
factzs before him. If a remunerative
])rice is offered to the rice cultivators,
t should result in a greater amount of

ocurement, and we should bhe able to
ulfi! our targets, T wonld like to know
from the hon. Minister whether these
figures which I am quoting are correct
or not. Ifthey are correct, he may supply
the correct figures. We are told that the
following are the figures of wargets and

the actual ents in lakh tonmes
in the diﬂem States :

State Target Prowu-

rement

Andbra Pendesh . 9.0 5.a4
Harysna . 2.5 .44
Punjab . . 9.5 G
TamilNade . . 8.0 sl
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[Pro Madhu Dandavaty] :
This seems ta be the only State, thanks
to our friends there, where the target
has been exceeded
Uttar Pradesh

‘West Bengal

2 54
1 67

3 25

5 00

This 18 a very interesting picture and
1 would like to know whether 1t 1s a fact
This 15 a greater achievement of Mr
Sidhartha Shankar Tn Madhya Pradesh
the procurement was 1 32 lakh tonnes
and the target was 1 50 lakh tonnes
This seems to be a picture, and if you go
through the picture, i1t would be very
clear that almost in every State, the actual
procurément that has been achieved and
secured 18 lower than the target that has
been fixed I would hike to know from
the hon. Mister why such a situation
has arisen § would also like to know
whether the piesent procurement policy
will be able to meet with che require-
ment of the statutory rationng as well
as the new areas where modified rationing
18 going to take place T would also Like
to know from hum what has been hs

expenience. § would alo Like to put
this specific question  The Chief Ministey
of avashtra hds made a proposal

10 supply better sceds to ihe farmeis n
exthange for a levey of one-third of then
output of grains as the official procurement

pr ce

Sir, very often, th. greater the differenc
between the pre-market price and the
procurement price, the. more will the former
be having the tendency to hide his proceeds
and try to give less in procurement There-
fore, I would like to know 1n terms of his
experience how 18 Lie going to solve the
msue The Government also must re-
member that i1f 1t imposes a levy on paddy
alone—of course, cverywhere, 1t has not
happened—it will encourage the farmers
to divert then crop from paddy to some
other ciop, which will not bt necessary
from the pomnt of view of immediate
requrement of the Consumers n terms
of thewr priorittes  And therefore, from
that t of view, whether these particular
am ces which exist in certamn areas
I thmkn giving the reply here he indjcated
that there were certain imbalances and
wall have to be corrected,—I would hke
to know what concrete steps will e taken
to ensmare that these imbalapces wall be
Lompletely removed ?

St M Gisegtenins,

One moso question the news
report which ulpponvd ere was
a proposal that FQI would buy an addi-
toral one lakh tonnes of rice at open
market price, 1if necessary. I want to
know whreher this decimon has already
been taken ? Tt was a reported decinon
And very often, it happeng that 1t 1 the
rice mulls which are concerned here |
and 1f they are allowed to sell thewr ready
stock without eny lumtationh on price,
then the proposed FCl's optration may
probably iaise up further nce of the
open market prices, and ultimtely 1t may
compel the Government to see that the
usue price for the ration shops articles
which are given to the consumers, that
also might be rawsed up That will be
the conscquence I would like tp know
whether such consequénc: would be avor-
ded P These are some of the speaific ques
tions which I pose and I would expect
answers from the hon Mmster

SHRT ANNASAHEB P SHINDE
Sir, beggimming with the last querry of
the hon Member, there 18 no proposal
before the Food Corporation to buy at
o market prices  So, the apprchension
of the hon Member 15 not jushfied
The hon Member made a plea that
there should be a representative of the
farmers on the APC (Agncultural Pricec
Commyssion) I know the teelmg «f
the hon House A number of times
hon Members have made suggestions
Perhaps one can take the pomtion that
Agnicultural Prices Commussion needs to
be strengthened  The difficulty wath the
Government 18 that suppoming we start
giving representation to sectional mterest
why farmers and numerous others also
should not be there All these questions
may come up And I think 1t would be
better af this body 18 kept as an inde-
pendent body representing economusts,
cxprts sq that 1t does not become a body
which 13 subject to various pregsures,
etc This 13 the Government’s view

Sir, the hon Member’s suggestion had
been consdered in the past, and when
an otcasion comes, my scnior colleagues
wall naturally give some thought to this
problem giving representation  to  the
various sections includmg farmers

As far as procurement 1 Conoérned,
because the ;::a Member has rnﬁn;eg :
coppulsion employed, ete, I ha
slaboratel nrgugd the case while g
v the for Giants, In this
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country, as far as levy etc. iy concerned,
all round support and co-operation s
neteisary so that necessary  atmosphere
is created for procurement by the State
Governments. But the mode of procure-
ment is entirely left to the State Govern-
ment We do not want to interfere in
the affairs of the State Government. They are
in a better position to take necessary view
and judgment in these matters, as far
as targets are concerned.’

PRO. MADHU DANDAVATE
’ou suggest guidelines ?

Can

SHRI ANNASAHEB P. SHINDE
These matters are repeatedly discussed
in the Chief Ministers’ Conferences.  Wae
find that the conditions in different parts
are so different that really it is better to
give discretion to the State Government
in this matter. Hard and fast rules will
not work and they have never worked in
this country.

Sir, the hon. Member has referred t°
targets. I must say, in fairness, that
despite severe drought conditions  in
different parts of the country like
Orissa, parts of Madhya Pradesh and Tamil
Nadu, the procurement is coming up
very well. Last year, there was the
record production of rice. The procure-
ment this year i» short by only 2 lakh
tounes. It is coming up very well. Now,
the target is 41 lakh tonnes of rice and
we anticipate that there is 2 possibility
of this target bemg reached. The perfor-
mance is satisfactory. The hon. Member
need not have any fear on that ground.

As to whether the procurement can
be linked to inputs, th¢ Government of
India would like to encourage the State
Governments and, if possible, the pro-
curement can be linked to the supply
of inputs,

. As regards imbalance in the economy,
11; 15 afmuch I:rger issue. The lack of
nd reiorms, the system of land tenure
the historical background, the social con:
ditions, all these factors come in. A
number of steps will have to be taken not
by my Ministry alone but by the Govern-
ment of India as a whole to remove im-
balance, The Government of India’s

effort has been in this direction.

. As rogards fand reforms, 1 think
l:nl the Reld of .gﬁeulmra’l t!conon:ly.
55 fwd reforms aré undertaken, unless

8—9 L38 (ND)/75

in fication 222
(G4

the things like elimination of the system
of sharc cropping etc., arc properly atten-
ded to, the imbalance in_the economy
will continue to persist. Many of the
subjects are Staic subjects. We have
taken a very clear position on these matters.
Naturally, it is the implementation .W.hlch
is the crux of the matter. My thnmry
has no reservation. We would like the
State Governments to implement thesc
policies,

PROF. MADHU DANDAVATE :
About the Maharashtra Chief Minister's
proposal, I want to know what is the
position.

SHRI ANNASAHEB P. SHINDE

I have made a statement. We have no
objection to encouraging the State Govern-
ments to link it up with inputs, mqludmg
water. 1 consider water a very impor-
tant input. If the State Government
wants to proceed on that line, we do not
come in their way.

SHRI ARJUN SETHI (Bhadrak)
Sir, it has been the practice of somet of
the sition parties in our Ccountry,
ixl: tbcogf:’:rnx pastr: to sidetrack the merits
of the casc so as to fulfil their partisan
ends and make a political capital out of
the whele issue,

The Hon. Member oppotite from Orissa
who is not here just now complained
against the arbitrary policy of the State
Government. He brought before the
House some incorrect statements. F must
say, he has stated the wrong side of the
picture while dealing with 2 particular
incident at Parakhemid Sub Division re-
sulting in death of 5 persons and injury
of the Sub-Divisicnal Officer 6n the spot,

He said thalthe State Government
is canying on victimisation a inst a
former = Member of Parliament. t un-~
fortunately, I must say, this very Membes
of Parliament led a procession and tried
to incite the people on the spot. As a
result, they set fire to ahout oo houser
belonging to Scheduvled Caste and Sche-
duled 1ribe people and weaker sections
of the people. %Vhen the police  fued
at the mob, the deaths tuok clace.

The whole case iy under investigation.
The State Government has already ordered
a judicial inguiry to go into the details
of th~ incider t. 3t is no used sayin
the State Government or the e
officers set fire to the houses of these poor
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le. ‘But whoever might be the culprit,
certainly the sufferers s"a_re the poor.

However, I would like to put a specific
question’ to the hon. Minister. It is a
matter of fact that the policy of the
Government, whether itis in regard to
fixation . of price of rice or it is in regard
to the levy procurement of grain, the
Scheduled Caste and Scheduled Tribe
people and the marginal and small farmers
are coming forward to cocperate with
the Government for the success of the
procurement policy of the Government.

In this context, a section of the people
in certain areas are being insulted and
victimised in a manner which is very much
regrettable, So, I would like to ask
the Hon’ble Minister whether he will
give the full protection to people who are
cowoperating with the Government for
the succeesful implementation of the policy
of procurement of rice and other food-
graints

Secondly, I would like to ask the Hon’ble
Minister whether he will advise the State
Governments in some cases so that they
may look into complex cases regarding
up-to-date data of land holdings so that
fixation of levy is done with justice and
no complaint of this nature can arise
in the future.

SHRI ANNASAHEB P. SHINDE :
We will draw the attention of the State
Governments to the observation of the
Hon’ble Member.

SHRI B. V. NAIK (Kanara)
I would like to start with the point as to
whether the Hon’ble Minister rightly
pointed out that Prof. Samar Guha’s
statement may be a political statement,
I say that becausc I have some figures
relating to Punjab and Haryana about
the acreage under paddy and the acreage
upder wheat. In the State of Haryana
there are 2,69,000 acres under paddy
as against 11,29,000 acres (ie. 1.1 million
acres) undér wheat. Similarly, in Punjab
there aré 3,900,000 under paddy and 2.3
millim‘ am};&t nearly hundérs wheat, A

parison stween these States and

atli’ like West Bengal, Orissa, Ama
alf the four southern States and part of
Viahdrashtra where vittually "“95% to
of the land is under paddy, w

¥ye of ¥ , would
Ao yaequal one because the dietary

habits in the areas where padd: u Yown
a3 the principal cre %.Jopmd.nim-
] oi_ o

from the dictary hahits of our very valiant
farmers of Punjab snd Haryana where
it is pot grown as a sort of consumption

crop ; itis a crop in the natyre of 2 com-
mercial crop. Even thougt‘1 it may be
called a sort of food crop, the food crep
in Punjab and Haryana is ‘wheat .and
the commercial crop in . Punjab and
Haryana—the so-called Kharif crop—is
paddy. Under the circumstances, so long
as your principal source of income is from
wheat, is it wrong on the part of the
Punjab and Haryana farmer to be more
interested in wheat, irrespective of the
procurement requirements ? He treats
that as a sort of by-income and is not
agitating. But in regard to wheat, it
is this principal income, it is his bread
and butter and, therefore, he agitates
and gets what he wants. But that 1s not
the case with the farmers in the rest of
the country. I wish the very productive
farmers in that area pay attention to rice
also so that the millions of the farmers
in the rest of the country will be benefited.
This is the first point regarding discri-
mination. There is discrimination.. .

MR. SPEAKER : You have already
taken five minutes.

SHRI B. V. NAIK : If I make any
irrelevant point, you can ask me to sit
down, Sir.

MR. SPEAKER : Whether relevant or
irrelevant, the rules prescribe only five
minutes for each member.

SHRI B. V. NAIK : I humbly submit
to you, Sir ; this is a very vital point for
us. :

MR. SPEAKER : You have lost time
in introduction.

SHRI B. V. NAIK : Ifyou see the index
numbers of production which you have
given in your statement for the last 20
years or %0, you will find that in the case
of rice in 1949-50 to the index number
was 7§ or round about that and the maxi-
mum reached was 129.0 in 1971-72,
in the course of the last two decades,
which i8 an increase of about 8o per cént.
The index number in the case sgf whea:it
production in 1949-50 was 6o0.7 an
in 1g7a-71 the fgurc was 2a9.3. Jo
the case of paddy the risg in prodaction
w3 only to the extent of o per. cont
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whereas in the case of wheat the risc was
to the extent of t.

you pot caH this discrimination P T
still pl;ucomphmmu to the wheat gro-
wers. t why are you subsidising wheat ?
Tt is the most productive sector of our
cconoray ; the most productive farmers
are there. If you want to refute what
Mr. Samar Guha has said that the wheat
farmers in this country, in the course
of the last decade or so, have been sub-
sidised to the tune of Rs. 3,000 crores. .

SHRT SAMAR GUHA :
Crores.

SHRI B. V. NAIK : ..to the tune of
Rs. 6,000 crores or 80, why don’t you
provide the figures to the contrary ?
The question of subsidy came in the last
onc year ; we were told that there was
going to be a subsidy, so far as the Central
Pool was concerned, to the extent of
Rs. 105 crores., .,

st gearar Vag (zifnateqe) @ a¥ v
far sl @ ST | %979 F G WX
z |

Rs. 6,000

SHRI B. V. NAIK : The hon. Member
will have his time. He has been having
his  time for the last 20 yrars, Let the
puddy farmers also have some time.

SITRI DARBARA SINGH : Not at the
tost of wheat.

SHRI B. V. NAIK : Now, my third

paint is...

MR. SPEAKER : You have already
taken morce than five minutes for intro-
duction. .,

SHR1 B. V. NAIK : This is a vital
aquestion, Sir. IF the Speaker is going to
pernit a discussion under rule 193 in
the interest of the 20 crores of paddy
farmers. .,

MR. SPEAKER : I am now concerned
with tne present motion and not with
any promises, Kindly conclude.

SHD.I_ B. V. NAIK : In the case of
migrnational price, the other day the
'I:m- M_iinilwrfhn said—now I am saying

mew , ¢ wheat erd
—that,iin the Unitex s on 'é ; s
the Prtpw (gﬁhg o :m'mﬁ o
in regard imporied American wheat,

-
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according to bushels and dollars, is in the
neighbourhaod of Rs. 125 to 140 per
quintal ; therefore, there is :m{| i

case for givinga higfzer pricefor the whest
grower in our country except that the
international parity in regard to the prices
should be there, What is the price
of paddy per quintal in Burma ? Ts it
Rs. 250 per quintal ? Why the statement
that in respect of wheat you maintain a
sort of parity between the international
price and the native price is not bein
made applicable in the case of paddy
Why are you taking it down to one-fourth
of the Burmesc price, that is Rs. 75 per
quintal.

13.00 hrs.

In 1964-65, according to the chart
that is given here, the all-India minimum
support price for 1ice was Rs. 44 to Ra. 45
per quintal, while that of superior farm
varicty of wheat was Rs. 49 per quintal.
Taday, after ten years. paddy fetches
Rs. 75 and wheat is in the neighbourhaod
of R.. 106 per quintal. T have not said
anything about the other cereals about
which the hon. Minisier has said like
Jawar, Bijra, and other hill millets, [
would request you not to deny off the
cuff that there is no discrimination. In
the inost sincere terms, we would request
you to give an cven-handed treatment to
all farmers because they are our brothers,

SHRI ANNASAHEBR P. SHINDE :
I am very sorry to say that very unrealistic
type of controversies ate being brought
on the  flor of the House without any
realistc controvirsy being there.

SHRI SAMAR GUHA : The Mister
wants everyboaly to b knowledgeable
or abuses them to b yrry ignorant and
whenever some figures are given, he calls
from uarealistie,

SHRI JYOTIRMOY BOSU (Diamond
Harbour} : Why are you disturbing
wheat-r'se nority ¥ The rice gorwing
Stat: s are baing devalued.

SHR1 ANNASAHER P. SHINDL :
My submission is that thire is no con-
t1oversy whatsoever 2s between the ir & rest
of wheat grower and rice growers. In
fact, wheat growers havr rendered yoe-
men service to this nountrymc;:lwh‘me

jour in, this couptry w ve
muﬁtﬁc way it has come for the it
ten years. Nobody would have beon able
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to mtnage the food economy in the country
otherwise. Punjabapd other farmers have
played a very great role in this regard.

SHRI S.AMAR GUHA : We agree
we appreciate and we congratulate thems
but pﬂalc do not forget others.

SHRI JYOTIRMOY BOSU : Why are
you disturbing the wheat-ricc parity ?

MR. SPEAKER : Let him ly to
the Member, who has asked the q::}:tlyon H
he is just au intruder.

SHRI ANNASAHEB P. SHINDE :
Punjah today makes the largest contri-
bution of price to the Central puol for
feeding the deficit States and rice growing
States, and that also needs to be taken
note of. If Shri Naik’s contention is
that the rice producers are treated dis-
criminately, it is the Punjab farmers,
who arc the largcest contributors of rice 3
1 hope, he does not mean that. He
contradicts himself by saying that even

Punjub farmers are being denied a fair
deal.

SHRI SAMAR GUHA : You are
talking again and again about the rice
produce of P.unjnb. What is the per-
centage of rice production of Punjab
and Haryana compared to Tamil Nadu.
Assam, Orissa and West Bengal, Bihar
and other arcas ?

SHRI JYOTIRMOY BOSU : While
congratulating the Punjab farmers. 1
want a clarification through your good
offices. T scek your permission.

MR. SPEAKLR : No, pliase. The
Rules do not allow any ’ot;I-,wr member
exceptthe Members whose names appear
in the call attention motion.

_SHRI JYOTIRMOY BOSU : Let
him give a clarification whether hy dis-
turbing  the price differential, they have
not devalued the rice-growing  States.

MR. SPEAKER : The Minister need

not listen to what tne hon. Member
says.

PROF. MADHU DANDAVATE : The
‘Prime Minister is right thet the éxt-rnal
threat i€ growisg. ) '

5 IREREL
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MR. SPEAKER : They forget that in
Punjab, the land is the same, the farmer
is the same and after all, the same land
produces wheat as also the rice,

SHRI JYOTIROMOY BOSU': We
also do not refuse the Punjab farmers
what is their due. We admit that they
are doing a wonderful job. But I want to
know : what percentage of total rice pro-
duction do the Punjab farmers produce
and what percentage other areas are
growing ?

MR. SPEAKER : That is not the
question. The question is about dis-
crimination.

SHRI ANNASAHEB P. SIHINDE -
The hon. Member refirred to the pric
structure. I would like to repeat that
taking 1968-6p as the base when rice
price was between Rs.45 and 56.20
per qunital, if the increase is taken into
consideration, the rice price increase s
between 44 and 45 per cent while the
wheat price increase has been only bet-
ween 34 and 48 per cent. Even on tht
score, the hon. Member’s contention wili
not stand. 1 am prepared to sit with
the hon Member if I can possibly sucted
in convincing him.

The hon Member refirred to subsudy
I will again repeat that large quantites
of wheat are to-day distributed in the
country in the rice-cati.g areas and if iy
subsidy is there, the benefit goes to the
ricc-cating arcas also.

SHRI SAMAR GUHA : Yes, to the
consumer but not to the cultivators.
Here the question is of rural  economy.
The question is whether the benefit gort
to the caltivator.

SHRI B. V. NAIK : Out of nearly 45
million tonnes of paddy produccd, ore
you tryiug to come tu the conclusion
that a million tonncs procured in the
Punjab and Haryana are feeding thit
country ?

MR. SPEAKER : I am not allpwfu‘"
“The Minister may reply only to his firs
question.

. SHRI ANNASAHEB P, SHINDE : I
a subsidy is there to-day,, it is becaust
we . t in the internationd

market at a very h price and we issus
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it to the State Governments ata lower
price of Ra. 125. Why it is not possible
to get rice in the international market
is because the price of rice in the inter-
pational merket is three to four times
‘higher and a much larger amount of forcign
exchange will be required. In fact some
of our neighbouring countries export
substantial quantities of rice and import
wheat in order to meet the ifterests of
their national economy. I think the hon.
Mcmber has at his heart the inteicsts
of the national cconomy. This country
is not in a position to-day to spend a
higher forrign exchange element if we
are required to import rice also, In fact
in the interests of the country’s cconomy,
if possible, we should cxport rice and
import wheat to the rxtent posible.
‘This will serve the purposc of our national
economy. Prior to last ycar the clement
of subsidy in mdigenous wheat was higher
because the difference between the pro-
curcment price and the 1ssue price was
himited —Rs. 76 proturement price and
Rs. 78 was the issue price. Because of
that, it involved an element of subsidy.
Therefore, there was no question of the
subsidy gomng to the producer of wheat,
It wnt to the consumers of wheat. As
15 known, a large quantity of wheat
which is ptocured by public agencies s
not distributed in the surplus States of
Punjab, Haryana and Western U, P, [11s
distributed in deficitStates—Maharashitia,
Gujarat, Tamil Nadu, Kerala ond \West
Bengal. Therelore, these quantitics which
are procured to go the deficit States
and not to the surplus States where we
procure whezt.

‘Thrse are the main points of thehon.
Member and I hope he will get conviesd
about it.

SHRI SAMAR GUHA - Are you your-
self convinced ?

13.09 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

SixTiETR REPORT

SHRI NAWAL KISHORE SHARMA
(Dausa) : I beg to present the Sixtieth
Report of the Committee on Public
Undertakings on Action taken by Govern-
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ment on the recommendations contained
in their Thirty-Seventh Report on Nationa
Mineral Development Corporation Ltd

PUBLIC ACCOUNTS COMMITTEE
Hunprep AND Frery-Forra REpoRrt

SHRI JYOTIRMOY BOSU (Dia
mond Harbour;, : Thwgto pr:vn‘
the Hundred and fifty-filth Report of
the Public Accounts Committee on para-
graph 19 (Sugar Rebate Scheme) of
the Repurt of the Gomptraller and Auditor
General of India for the year 1972-73,
Union Government (Civil), Revenue Re-
ceipts, Volume I, Indirect Taxes.
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“The extension of the exemption
from duty given to unstripped
woollens by executive  instructiom
is not legslly correct. Further, in
the cascs reported, the nature and

extent of matilation earried out at
the  docks are not known.”

am wgr T §, § ww @ @~

“The duty involved in respect of
,345 bales of such garments released
is Rs. 18 g3 lakhs.”

FwlaT 19 AT —

““However, the extent of duty on atl
consignments imported is yrt to be
ascertained.”



